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Government on June 30, 1997.

(b)  The major recommendations of the Committee
can be grouped under four areas:

(i Legal infrastructure;

(i)  Institutional infrastructure;
(i)  Knowledge infrastructure; and
(iv) Technological infrastructure.

The recommendations include the review of various
Acts and Laws governing the financial sector, transterring
of investor protection functions under the Companies Act
to SEBI, various institutional reforms like encouragement
of book building mechanism for price determination, market
making, inter-connectivity of various stock exchanges,
setting up of investor protection fund, uniform dissemination
of information by the companies and establishment of
corporate connectivity to Internet etc.

(¢)  Formulation of the policy reforms in the capital
market is a continuous process and Government constantly
reviews the legal and institutional requirements of the
capital market. Government amended the Securities and
Exchange Board of India Act and Securities - Contracts
(Regulation) Act in 1995 to strengthen regulatory powers
of SEBI. Government has also enacted the Depositories
Act in 1996 to provide for a legal framework for estab-
lishment of depositories to provide for dematerialisation of
securities and scripless trading. SEBI has also been
empowered to issue directions to any person connected
with the capital market to protect the interest of investors.
Several of the recommendations of the Dave Committee
report like provision of book building process for price
determination, encouraging the stock exchanges to set up
clearing houses and clearing corporations to reduce delays
in clearing and settlement transactions, encouraging arbi-
tration mechanism on the stock exchanges, disclosure of
information by companies are already under implementa-
tion.

EPCG Scheme

2747. SHRI JAGAT VIR SINGH DRONA: Will the
Minister of FINANCE be pleased to state:

(a) the aggregate amount of capital goods imported
under Export Promotion Capital Goods Scheme during
each of the last three years; and

(b) the aggregate amount of obligatory export made
during the above period by organisations which have availed
benefits under the EPCG scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI SATPAL MAHARAJ): (a) Details of imports
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under Export Promotion Capital Goods (EPCG) Scheme
during each of last three years is as under:

Year Value (in Crores Approx)
1994-95 Rs.1489.50
1995-96 Rs.2892.80
1996-97 Rs.6631.89

(b)  Details of exports made under Export Promotion
Capital Goods (EPCG) Scheme during each of last three
years is as under:

Year ¢ Value (in Crores Approx)
1994-95 Rs.3242.64
1995-96 Rs.138.16
1996-97 Rs.10.01

The Export obligation period in respect of 15%
concessional duty is 5 years and in respect of Zero duty
is 8 years. Hence, the Export Obligation period for licences
issued during the aforesaid period is yet to expire.

import of Coal
2748. SHRI R.L.P. VERMA:
SHRI KACHARU BHAU RAUT:
SHRI SUSHIL CHANDRA:
Will the Minister of COAL be pleased to state:

(a) the quantum of coal imported during the last
three years, grade-wise;

(b)  the names of the countires from which imported
and the industries for which the coal imported during the
above period;

(c) the price per tonne paid towards import of coal
and the price of imported coal in India,

(d) whether there is any proposal under consider-
ation to import coal during 1997-98 also; and

(e) if so, the details thereof and the reasons
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANIT SINGH): (a) and (b) As per the
information available in the Directorate General of Com-
mercial Intelligence and Statistics (DGCI&S), Calcutta, the
quantum of coal imported and the countries from which
coal was imported during the last three years are as follows:



